
13.22 hrs.

STATEMENT Re. : POLITICAL
DEVELOPMENTS IN PUNJAB

MR. SPEAKER i  The Home Minister 
will now make a statement about Punjab.

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B CHAVAN) :  Mr.  Speaker,
consequent upon leave to Introduce Punjab 
Appropriation Bill  being refused by  the 
Punjab Legislative Assembly yesterday, the 
Chief Minister submitted  his resignation 
to the Governor this morning.  The Gover
nor has requested him to carry on until 
alternative arrangements are made.  The 
Punjab Legislative Assembly met this morn
ing but abjourned till the 30th without tran
sacting any bussiness.
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SHRI  HEM  BARUA  (Mangaldal) I 
The Chief Minister, when he took the oath 
of office, took an oath pledging his allegi
ance to the Constt'u'lon but he has violat
ed the Constitution.  He took such a long 
time to resign.  Although he was defeated 
yesterday,  the  resigned  this  morning. 
He has  violated  the  Constitution  and 
and this Parliament, because it Is supreme 
and the guardians of the Constitution, must 
take note of this particular fact.

What is happening In this country 7 
Everywhere there Is a violation  of the 
Constitution  perpetrated  by  those very 
people who profess allegiance to the Cons
titution.  Whether It is the Governor or 
the Chief Minister of a State, they are 
violating the Constitution and this House 
should take oroper notice of this.  That Is 
what I want.  The hon. Minister should 
clarify as to whether he thinks that It is 
a violation of the Constitution or not.  If 
the Hon. Minister thinks it is a violation of 
the Constitution, then he should bring the 
Chief Minister of Punjab under the lash of 
Parliament.

DR. SUSHILA NAYAR (Jhansl) :  I
would also like to know whether Mr. Gur- 
nam Singh resigned on his own or he was 
advised by the Government to resign.  I 
would also like to know whether the Gover
nor consulted the Home Minister in this 
respect and, if so, what advice the Home 
Minister gave him.

SHRI S. M. BANERJEE (Kanpur) : 
Sir, If you want to have a discussion, we 
have no objection.  We gave a Call Atten
tion notice and that was rejected.  I would 
only request you either to admit the Call 
Attention notice and give us a chance to 
put questions or you allow a discussion.

'  SHRI SURENDRANATH DW1VEDY 
(Kendrapara) :  I only want a clarification
whether it Is a fact, when Mr. Gurnam
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Singh advised the Governor for the dissolu
tion of the Assembly, that the Governor 
consulted  the  Home  Minister  as  to 
whether he should accept his advice or 
not.
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SHRI NAMBIAR (Tiruchirappalli) : I 
have to make a submission. My subnlstion 
Is this that as soon as Mr. Gurnam Singh 
lost the confidence of the House by the 
defeat of the Appropriation Bill, that very 
moment be should have resigned. Or else 
what happens is—I am speaking technically— 
what all he did between that time and this 
morning when he actuilly tendered his 
resignation will be illegal and unconstitu-
tional because he has no authority. Therefore, 
to that extent Parliament must have a check. 
Since the Assembly is going to m:et again 
on the 30ih after forming their own Go-
vernment, our House should not interefere 
with the work of the Assembly or in the 
formation and the m inner in which they 
are making their own Government. This is 
my submission.

SHRI GAJRAJ SINGH RAO (Mihen- 
dragarh) : I submit that there are consti-
tutional points of very grave Importance 
Involved. The case of Haryana was diffe-
rent. To-day it is another thing. It would 
be fair to all sections of the House If you 
allow a discussion under Rule 193, not 
Rule 184. which empower that such a dis-
cussion on important public matters should 
be allowed so that it may bj thoroughly 
discussed and the Government side and the 
other side will appreciate what the real 
position is. That is the fair thing. In 
Rajya Sabha also on the Haryana matter 
rule 193 was applied.

SHRI RANGA (Srikakulam) : I do 
not want to go over all those points which 
have been made. I am glad that you have 
given us this opportunity of ventilating 
some of our grievances and also expressing 
our fears, doubts and points regarding cons-
titutional propriety.

Let me fir»t of all take this point. 
That is a piece of advice to ourselves as 
also to the Chair. Besides I wish to re-
mind you of an earlier practice of this 
House that whenever such things happened 
in our country, some of us would bring it 
to your notice and the Speaker was good 
enough to ask the Minister concerned to 
make a statement so that we can avoid much 
of what has happened on this occasion as far 
ms possible. Not that we can avoid every-

thing that we have been doing because new 
things come into vogue now.

Secondly, the Home Minister himself 
should have informed you that he was ready 
with his statement in which case It would 
have baen possible for you and for u* to 
avoid the earlier long discussion that we 
had before we came to this.

Coming to this particular question, 
may I suggest that in this light of all that 
has happened, very unhappy things, and 
uncoustitutional also, would the Home 
Minister bs good enough to give us an 
assurance that after the 31st they would not 
try to impose Governor's rule in Punjab. 
In view of the fact that 31st Is the last date 
for the Appropriations Bill to be passed, 
supposing by any chance on that day it does 
not suit the convenience of the parties 
either In Delhi or in Punjab to help the 
Assembly to meet and transact business and 
pass the Appropriations Bill, because the 
Appropriations Bill can bs passed only on 
the initiative of an accredited Government— 
the caretakcr Government cannot do it and 
therefore, another Government has got to 
be brought into existence before that time 
and on the initative of that Government 
the Appropriations Bill has to be passed on 
that day—if by any chance some forces are 
given new life and they make it Impossible 
for the Assembly to function on that day as 
I was told that even this morning the 
Assembly was not helped to transact any 
business at all because of disturbances and 
all that, under such circumstances could we 
have an assurance from the Home Minlster- 
it is not a hypothetical thing at all—that the 
Assembly would not be dissolved, that the 
Assembly would be given an opportunity of 
having a government of its own through 
the usual constitutional steps the Governor 
has to take io order to Invite the leader 
who Is capable of providing a majority 
leadership In the House and In that way 
situation would be given some constructive 
direction ?

SHRI Y.B. CHAVAN : Mr. Speaker,
Sir, I would like to answer the questioo
that Prof. Ranga has raised, namely, why 
Is It that I did not offer to say something.
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1 though ihat naturally this question is of 
importance and that this question would be 
raised in the Honse. My efforts has been— 
since this morning— to get as thorough in* 
formation as possible. We have not yet receiv-
ed any formal report from the Governor. So, 
naturally, I have to get in touch with others 
and find out what has hoppend. Sir, I 
came ready; but 1 did not get an opportu-
nity to say that I have got something to 
say because the dialogue was going on 
between yon and the hon. Members; 1 am 
supposed to Intervene. This Is my explana-
tion— not that 1 was indifferent to the 
wishes of Parliament.

The question raised by Mr. Madhu 
Limaye was whether the Chief Minister 
should have resigned immediately. As far 
as I understand the spirit of the Constitution 
I think it was his duty to resign immedia-
tely. I have no dnubt about it. And, Sir, 
according to my information, the Governor 
was very particular about It. I can say, I 
did not advise the Governor whether the 
Assembly should be dissolved; he did not 
ask my views about it. But this Is my in-
formation and I will say this, subject to the 
report that is given. Whatever information 
I have got, I though I should share with 
the House. When the Chief Minister met 
the Governor, the Governor orally advised 
the Chief Minister that he should resign. 
But as resignation did not comc, I think he 
wrote last night itself that he is defeated and 
that he should send his resignation ...

SHRI KANWAR LAL GUPTA : 
(Delhi Sadar) : He is reported in the 
Press as saying *1 am watching the 
situation*.

SHRI Y. B. CHAVAN I When he said 
that to the Press It was soraetim; In the 
evening. I am saying what happened later 
on. Things are developing every moment 
and you cannot ju?t say what he said at 
a particular point of time. Therefore, I 
think, the Governor under the circumstances 
did hi? duty. As resignation has been 
submitted to him he said that other 
alternative arrangements should have to be 
mad:. How exactly the situation will 
develop, I cannot anticipate at the present

moment. If things develop, naturally we 
will have to come here and explain to this 
House. That Is all that I can say.

MR. SPEAKER : I had my second 
thoughts on this also. When any State 
came up for consideration here, there were 
extraordinary procedures adopted. It 
happened in the case of . West Bengal, it 
happened about Haryana, the no-confidence 
motion,— the sine*die on the same day and 
then this adjournment of the Assembly in 
the midst of the budget. In respect of all 
those matters of the States, what I say is,—  
I am personally of the opinion,— we should 
avoid discussing the States, as far as 
possible, If they function within the 
framework of the Constitution. Here also, 
I think, immediately after his defeat the 
Chief Minister should have sent his 
resignation; It would have been much 
more proper. After taking all this in view, 
I had still been wondering, he was e x -
judge of the High Court also, 1 thought he 
must have done everything rightly. But, 
he could have resigned any time after that. 
But I have just learnt from my own 
sources that he called the Assembly this 
morning, there was a lot of noise, and the 
Assembly was adjourned and the resignation 
came after that. I hope it is correct. May 
I know whether the resignation came after 
that, or he had resigned earlier ?

SHRI Y. B. CHAVAN i My Infor-
mation is, it came before that.

MR. SPEAKERi If It came before that, 
then, of course, it is a question of delay but 
not breach of the Constitution. If he 
called the Assembly...(Interruption)

SHRI M. L. SONDHI (New D^'lhi) : 
He ceases to be the Chief Minister the 
moment he loses the majority ; he cannot 
sit as Chief Minister In the Assembly.

MR. SPEAKER : If he called the
meeting and again sat there in the meeting 
as a Chief Minister It is something serious. 
It is something very serious and I will
enquire Into It. We are having a meeting In 
the evening of the Business Advisory
Committee and by that time I hope to 
know everything. If it ii only a question 
of delay In ray opinion, it it  only enough
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i f we say that it Is Improper. But If he 
resigned after calling the Assembly—and 
then there was a lot of argument and noise 
and he resigned after that,--then  certainly 
we will discuss that m atter in the 
House.

13.40 h rs ..

PAPTES LAID ON THE TABLE

A n n u a l  R e po r t  o f  t h e  W o r k in g  a n d  
A d m in is t r a t io n  o f  t h e  C o m p a n ie s  

A c t

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : On behalf of Shri F. A. Ahmed, 
I beg to lay on the Table a copy of the 
Annual Report (Hindi and English 
versions) on the working and administration 
of the Companies Act, 1956, for the year 
ended the 31st March, 1969, under section 
638 of the said Act. [Placed in Library. 
See No. LT-2982/70]

S u m m a r y  o f  t h e  P r o c e e d in g  o f  26t h  
S ession  o f  I n d ia n  L a b o u r  

C o n f e r e n c e

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR. EMPLOY-
MENT AND REHABILITATION (SHRI 
S. C. JAM I :) On behalf of Shri 
Bhagwat Jha Azad, i beg to lay on the 
Table a copy of the summary of the 
discussions (Hindi and English versions) of 
the Twenty-Sixth Session of the Indian 
Labour Conference held at New Delhi on 
the 12th and 13th November, 1969. [Placed 
in Library. See No. LT-2983/70J

A n n u a l  R e po r t s , e t c  o f  N a t n io n a l  
S e ed s  C o r p o r a t io n  l t d  ; a n d  

M ad r a s  A g r o - I n d u s t r ie s  
C o r p o r a t io n  l t d , M a d r a s

THE MINISTBR OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
8H IN D B ) I 1 beg to lay on the Table

(1) A copy each of the following 
paper* under subjection (1) of

section 619A of the Companies Act., 
1956

(i) Review (Hindi and English 
versions) by the Government 
on the working of the National 
Seeds Corporation Limited, 
New Delhi, for the year
1967-68.

(ii) Annual Report (Hindi and 
English versions) of the 
National Seeds Corporation 
Limited, New Delhi, for the 
year 1967-68 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.

(ill) Annual Report of the Madras 
Agro Industries Corporation 
Limited, Madras, for the 
year 1968-69 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.

(2) A statement showing reasons for 
delay In laying the papers mention-
ed at Items (1) (I) and (Ii) above.
[Placed in Library. See No. 
LT—2984/70]

Ind ia n  T elegraph  (Th ir d  A mend
m en t) R u les, 1970

THE MINISTER OF STATE IN  THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH) : I beg to lay on 
the Table a copy of the Indian Telegraph 
(Third Amendment) Rules, 1970 (Hindi and 
English versions) published In Notification 
No. G S R. 254 in Gazette of India dated 
the 21st February, 1970, under sub-section 
(5) of section 7 of the Indian Telegraph 
Act, 1885. [Placed in Library. See No. 
LT-2985/70]

G overnment R esolution on  R eport 
o f  C entral w age Board  for 

E n g in ee r in g  I ndustries

THB DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOY*


